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unrestricted acceptance of invitation 
trom Foreign Missions by Government 
official. ~ .. to certain levels. 

west German AMbtance 'or 
Scleulillc BeoIearch 

Z:aoG. Shrl J. B. S. BIBt: Will the 
Minister of Education be pleased to 
.tate: 

(a) ~ Government have 
eame to an,' ,'eeent agreement with 
West Germany in regard to the latter 
.Iving special assistance for promo-
tiol' d Kientiflc r"5earch; and 

(b) it 10, the details of the airee-
menlo ""d the benefits that would 
Icrrue to Indi'ln Scientists therefrom? 

'{'he Deputy Minister In the Mmls-
try 01 Education (Shtim:LtI Soaudaram 
Ramachand-ar..): (a) Not yet, Sir. 

(h) Does not arise. 
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Charge-sheeting 01 Gra.n l>ealen 
In Deihl 

1108. SJari D. u. S:Wrma: Will the 
Mini.ter of fi:>mt Ala'rs b pleased 
to state: 

(a) whether it is " fact that the 
shops 01 some grain <'ealers in Delhi 
were raided Lv th" Inspectors 01 thlt 
Civil Supplies· ';epar'ment in Mdrch, 
1965 and some Irregularities were 
lound in their records and some 
shopkeepers were charg<>-sheeted in 
tb.iII eonne<: lion; 

(b) whether it i. also a fact thai 
the cases against tho... shopkeepcra 
who were charge-sheet,:d have been 
withdrawn; and 

(c) if so, the re asons therefor? 

The Deputy ~li l  in the MiDis-
try 01 Dnme Alfalrs (!>nri L. N. 
Mishra): (a) No. Sir. 

(b) and (c). Do not arise. 

Arr"",! 01 GralD Dealers In Deihl 

Z209. Shrl D. C. Sharm I: Will the 
Minister of Dome Affairs be pleased 
to state: 

(a) whether it is a fact that some 
grain dealers were arre_ted In Delhi 
under the Essential Commodities Act 
In SepttmberlOctober, 1964; 

(b) if so, the number or firms pro-
secute:! with the number of per!roDJI 
arrested and the names of their 
firms; 

(c) the nature of charges againSt 
them; and 

(d) the action taken against them? 

The Deputy MlDlster In the MlnIs-
try of Dome Affairs (Sbrl L. N. 
Mlsbra): (a) Yes, Sir. 

('b) 28 firms were prosecuted and 
82 persons were arrested. The names 
of the 28 firms are given In the state-
ment laid on the Tahle of the House. 
[Placed in LibraT1l. See No. ! ,T-486Z1 
86]. 

(c) The 28 firms were prosecuted 
under Section 7 of pie EIIentlAl CoIiI-




